| Date. of' Order. 18.12.201%

'- OA NO 825/2012

Mr S S Ola counsel for appllcant

By way of filing the present Onglnal Appllcatron the
applicant has prayed that by an approprlate .order ora ‘
direction, the impugned order dated. 14, 08 2012 ‘may. be
quashed and set. aside, besides . praylng that the
respondents be directed to allow the apphcant on duty

2. From bare pérusal of ‘thei plead"njgs i
documents available on’ record Is
applicant, has submitted a - representatlon 4
26.09.2012 (Annexure A/3) ‘beforer the respondents
which is still pending for consrderatlon In V|ew of - thrs . ;.‘
fact, we-deem it just and proper: that the ends‘ of Justlce Ce
would be met if the respondents are drrected to consider -

and - decide : "the representatlon dated 26 09.2012

(Annexure A/3) )% way of_ passrng E \reasone.d and

' speaklng order e " S 3

0 \:‘.‘ 1

3. Consequently,, the respondents
consnder and deCIde the represehtat|on\

‘be at Ilberty to

redress\:shls gnev‘an
appropnate forum ‘ ‘
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